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Infection of HIV (AIDS) in
Arunachal Pradesh

1089. SHRI NYODEK YONG-
GAM : Will the Minister of HEALTH
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to Questions 1i4

AND FAMILY WELFARE bz plea-
sad to state

(a) whether any case of AIDs or
HIV has been detected in Arunachal
Pradesh in the recent months; and

(b) if so, what steps are taken by
Government to prevent the spread of
such dreadad disease in the state ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) No, Sir.

(b) Under the Centrally Sponscred
Scheme for the prevention and coutrol
of AIDs being implemented in the
Country through the States/Union
Territories, a sum of Rs. 20.63 lakh
have bzen released to the Government
of Arunachai Pradesh. The strategies
of the Programme coasist of generating
awarcaess leading to avoidance of high
risk behaviour through Informaticn,
Education, Communication, Blood
Safety and ratiomal use of blood,
Coatrol of Sexually Transmitted Disea-

ses and better clinical management of
AIDS Cases.

Compensation to the Victims of
Food Aduiteration

1090. SHRI KRISHAN LAL
SHARMA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether it is a fact that the
prevention of Food Adulteration Act,
1954 has no provision for the victims
of food adulteration: and

(b) if so, what steps ure being taken
to provide any relief to the victims
of food adulteration ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) and (0
An aggrieved purchaser may file a



